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[Dr. (Prof.) Kirit Premjibhai Solanki in the Chair] 
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… (�यवधान) 

11.0 ½ hrs 

At this stage Shri Benny Behanan, Shri Kodikunnil Suresh and some other hon. 
Members came and stood on the floor near the Table. 

… (�यवधान) 

माननीय सभापित : कृपया बैठ जाइए । मेरा आप सभी से िनवेदन है िक कृपया अपने-अपने �थान 

�हण क�िजए ।  

… (�यवधान) 

माननीय सभापित : कृपया बैठ जाइए ।  

… (�यवधान) 
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WRITTEN ANSWERS TO QUESTIONS 

(Starred Question Nos. 181 to 200 
Unstarred Question Nos. 2071 to 2137,  

2139 to 2194  and 2196 to 2300 ) 
  (Page No. 9-723) 

 

 

माननीय सभापित : सभा क� काय�वाही 12 बजे तक के िलए �थिगत क� जाती है । 

11:01 hrs 

The Lok Sabha then adjourned till Twelve of the Clock. 

______ 

                                                           
 Available in Master copy of Debate, placed in Library. 
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12:00 hrs 

The Lok Sabha reassembled at Twelve of the Clock. 

 (Shri Rajendra Agrawal in the Chair) 

… (�यवधान) 

12.0 ½ hrs 

At this stage Shri Kodikunnil Suresh and some other hon. Members came and 
stood on the floor near the Table. 

… (�यवधान) 

 

12.01 hrs 

PAPERS LAID ON THE TABLE 

माननीय सभापित : अब प� सभा पटल पर रखे जाएगें । 

आइटम नबंर 2 – �ी �ीपाद येसो नाईक जी । 

… (�यवधान) 

THE MINISTER OF STATE IN THE MINISTRY OF PORTS, SHIPPING AND 

WATERWAYS AND MINISTER OF STATE IN THE MINISTRY OF TOURISM 

(SHRI SHRIPAD YESSO NAIK): Sir, I beg to lay on the Table:- 

(1) A copy of the Notification No. IMU/HQ/ADM/Notification/2022/01 (Hindi and 

English versions) published in Gazette of India dated 21st June, 2022, relating to 
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ordinances 1 to 4 of 2022 on administrative and academic matters of Indian 

Maritime University under sub-section (2) of Section 47 of the Indian Maritime 

University Act, 2008.  

[Placed in Library, See No. LT 7248/17/22] 

(2) A copy of the Merchant Shipping (Recruitment and Placement of 

Seafarers) Amendment Rules, 2022 (Hindi and English versions) published in 

Notification No. G.S.R.319(E) in Gazette of India dated 27th April, 2022 under 

sub-section (3) of Section 458 of the Merchant Shipping Act, 1958.  

[Placed in Library, See No. LT 7249/17/22] 

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 

HIGHWAYS AND MINISTER OF STATE IN THE MINISTRY OF CIVIL 

AVIATION (GEN. (RETD.) DR. V. K. SINGH): Sir, I beg to lay on the Table:- 

(1)   A copy each of the following Notifications (Hindi and English versions) 

under Section 10 of the National Highways Act, 1956 :-  

I. S.O.1765(E) published in Gazette of India dated 11th April, 2022, 

regarding amendment in the published fee notification bearing Ni. S.O. 

1141(E) dated 07th March, 2019 for Six-laning of Hapur bypass to 

Moradabad section including Hapur Bypass to Moradabad section 

including Hapur bypass from Km 50.000 (Design Ch. Km 50.000) to Km 

148.277 (Design Ch.Km 149.867) of the National Highway No. 24 (New 

NH -9) on DBFOT basis. 
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II. S.O.1767(E) published in Gazette of India dated 11th April, 2022, 

regarding user Fee Notification for section from design/existing chainage 

from km 25.00 to km 97.00 (except km 90 to km 91.4, km 93.0 to km 94.4 

and km 96.5 to km 97.0. having length of 68.70 km) of NH 727 (Old NH-

28 B) in the state of Bihar. 

III. S.O.1926(E) published in Gazette of India dated 25th April, 2022, 

regarding user Fee Notification for four lane from Km.42.000 to 

Km.179.946 of Khed Sinnar Section of National Highway No 50 (New NH-

60) in the State of Maharashtra. 

IV. S.O.1927(E) published in Gazette of India dated 25th April, 2022, 

regarding user Fee Notification for Nashik to Peth from design Km 11.600 

to Km 65.115 (existing km 11.600 to km 65.600) of (From Nashik 

Municipal corporation Border –Ramshej- Umarale-Karanjali-Peth-Gujarat 

state border) of National Highway No. 848 in the State of Maharashtra. 

V. S.O.2032(E) published in Gazette of India dated 2nd May, 2022, regarding 

amendment user Fee Notification in Published fee notification bearing 

number S.O. 3759 (E) dated 14thSeptember, 2021 . 
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VI. S.O.2248(E) published in Gazette of India dated 17th May, 2022, 

regarding user Fee Notification for two lane with paved shoulder of Banari 

to Masania Kala village section from design kilometer 160.687 to design 

kilometer 216.334 (existing km 178.944 to km 241.553) of National 

Highway number 200 (New NH-49) in the State of Chhattisgarh. 

VII. S.O.2249(E) published in Gazette of India dated 17th May, 2022, 

regarding user Fee Notification for two lane with paved shoulder section] 

on the type of vehicles specified in column (1) of Table 1 below for the use 

of Manjarsumbha to Chumbali Phata from design Km. 137+300 to Km. 

169+472 (existing km 45+877 to km 13+689) section of NH-548D (Length 

– 32.172 Km) developed to two lane with paved shoulder /4 lane 

standards in the state of Maharashtra. 

VIII. S.O.2428(E) published in Gazette of India dated 27th May, 2022, 

regarding user Fee Notification for Patgaon Khopoli section from design 

43.783 to91.139 (Existing Km 44.933 to Km 92.908) of National Highway 

548A in the State of Maharashtra. 

IX. S.O.2607(E) published in Gazette of India dated 7th June, 2022, regarding 

user Fee Notification for four and more lane section of Ghaghra Bridge to 

Varanasi Section from design kilometer 240.340 to kilometer 263.360 

(existing km 232.140 to km 253.760) and from design kilometer 281.840 

to kilometer 299.350 (existing km 271.140 to km 287.950) of National 

Highway 233 (New NH-28) in the state of Uttar Pradesh. 
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X. S.O.2611(E) published in Gazette of India dated 7th June, 2022, regarding 

user Fee Notification for two lane with paved shoulder of Bhuj Khavda 

Dharmshala section from design kilometer 65.478 to kilometer 162.209 of 

National Highway number 341 in the State of Gujarat. 

XI. S.O.2648(E) published in Gazette of India dated 9th June, 2022, regarding 

user Fee Notification for Ranchi-Mahulia Section from design kilometer 

217.300 to kilometer 233.350 (existing km 217.300 to km 233.350) of 

National Highway Number 33 in the State of Jharkhand. 

XII. S.O.2760(E) published in Gazette of India dated 15th June, 2022, 

regarding user Fee Notification for Alwar to Nuh Sectionfrom design 

kilometer 92.400 to kilometer 127.350 (existing km 92.400 to km 127.350) 

of National Highway 248A in the State of Rajasthan. 

XIII. S.O.2891(E) published in Gazette of India dated 23rd June, 2022, 

regarding user Fee Notification for four lane of Kagal-Peth Section from 

design Km 592.240 to Km 658.00 (existing Km 592.240 to Km 658.00) of 

National Highway number 48 (Old NH-4 ) in the State of Maharashtra. 

XIV. S.O.2890(E) published in Gazette of India dated 24th June, 2022, 

regarding user Fee Notification for four lane of Peth-Satara Section from 

design Km. 658.000 to Km. 725.000 (existing Km. 658.000 to Km. 

725.000) of National Highway number 48(Old NH-4) in the State of 

Maharashtra. 

XV. S.O.2892(E) published in Gazette of India dated 24th June, 2022, 

regarding user Fee Notification for from Km 0.000 to km 227.020 (starting 
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from 0.000 Km at Ismailabad (Gangheri) and ending at Km 227.020 at 

Narnaul bypass) (length 227.020 km) of National Highway No. 152D in the 

State of Haryana. 

XVI. S.O.2942(E) published in Gazette of India dated 30th June, 2022, 

regarding user Fee Notification for Shivnagar to Ambikapur section from 

design 163.400 to kilometer 215.800 of National Highway number 130 in 

the State of Chhattisgarh. 

XVII. S.O.2984(E) published in Gazette of India dated 30th June, 2022, 

regarding user Fee Notification for Vadape to Thane Section from design 

kilometer 539.500 to kilometer 563.00 (existing km 539.500 to km 563.00) 

of National Highway number 3 ( New NH 848) in the State of 

Maharashtra. 

XVIII. S.O.3036(E) published in Gazette of India dated 4th July, 2022, regarding 

user Fee Notification for four Lane of Bilaspur to Pathrapali Section from 

design kilometer 0.000 to kilometer 53.300 (existing kilometer 0.000 to 

kilometer 53.300) of National Highway number 111 (New NH-130) in the 

State of Chhattisgarh. 

[Placed in Library, See No. LT 7250/17/22] 

(2) A copy each of the following notifications (Hindi and English versions) 

issued under Section 109 of the Motor Vehicles Act, 1988:-  

i. S.O.2914(E) published in Gazette of India dated 23rd July, 2021 

making certain amendments in Notification No. S.O.1365(E) dated 13th 

December, 2004. 
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S.O.5419(E) published in Gazette of India dated 28th December, making 

certain amendments in Notification No. S.O.1365(E) dated 13th December, 

2004. 

(3) Statement (Hindi and English versions) showing reasons for delay in laying 

the papers mentioned at (2) above. 

[Placed in Library, See No. LT 7251/17/22] 

(4) A copy each of the following notifications (Hindi and English versions) 

under sub-section (4) of Section 212 of the Motor Vehicles Act, 1988:-  

i. The Central Motor Vehicles (16th Amendment) Rules, 2021 published in 

Notification No. G.S.R.525(E) in Gazette of India dated 3rd August, 

2021. 

ii. The Rent-a-Cab (Amendment) Scheme, 2021 published in Notification 

No. S.O.3202(E) in Gazette of India dated 9th August, 2021. 

iii. The Rent a Motor Cycle (Amendment) Scheme, 2021 published in 

Notification No. S.O.3220(E) in Gazette of India dated 11th August, 

2021. 

iv. The Central Motor Vehicles (17th Amendment) Rules, 2021 published in 

Notification No. G.S.R.575(E) in Gazette of India dated 17th August, 

2021. 

v. The Central Motor Vehicles (20th Amendment) Rules, 2021 published in 

Notification No. G.S.R.594(E) in Gazette of India dated 27th August, 

2021. 
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vi. The Central Motor Vehicles (19th Amendment) Rules, 2021 published in 

Notification No. G.S.R.595(E) in Gazette of India dated 27th August, 

2021. 

vii. The Central Motor Vehicles (18th Amendment) Rules, 2021 published in 

Notification No. G.S.R.596(E) in Gazette of India dated 27th August, 

2021. 

viii. S.O.3627(E) published in Gazette of India dated 6th September, 2021, 

constituting the  National Road Safety Board to perform the functions 

assigned to them under the Act. 

ix. The Central Motor Vehicles (21st Amendment) Rules, 2021 published in 

Notification No. G.S.R.652(E) in Gazette of India dated 23rd September, 

2021. 

x. The Motor Vehicles (Registration and Functions of Vehicle Scrapping 

Facility) Rules, 2021 published in Notification No. G.S.R.653(E) in 

Gazette of India dated 23rd September, 2021. 

xi. The Central Motor Vehicles (22nd Amendment) Rules, 2021 published in 

Notification No. G.S.R.676(E) in Gazette of India dated 30th September, 

2021. 

xii. The Central Motor Vehicles (23rd Amendment) Rules, 2021 published in 

Notification No. G.S.R.714(E) in Gazette of India dated 4th October, 

2021. 
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xiii. The Central Motor Vehicles (24th Amendment) Rules, 2021 published in 

Notification No. G.S.R.720(E) in Gazette of India dated 6th October, 

2021. 

xiv. The Central Motor Vehicles (25th Amendment) Rules, 2021 published in 

Notification No. G.S.R.728(E) in Gazette of India dated 12th October, 

2021. 

xv. The Central Motor Vehicles (26th Amendment) Rules, 2021 published in 

Notification No. G.S.R.800(E) in Gazette of India dated 15th November, 

2021. 

xvi. The Central Motor Vehicles (1st Amendment) Rules, 2022 published in 

Notification No. G.S.R.48(E) in Gazette of India dated 27th January, 

2022. 

xvii. S.O.359(E) published in Gazette of India dated 27th January, 2022, 

making certain amendments in Notification No. S.O.1365(E) dated 13th 

December, 2004. 

xviii. The Central Motor Vehicles (2nd Amendment) Rules, 2022 published in 

Notification No. G.S.R.153(E) in Gazette of India dated 15th February, 

2022. 

xix. The Central Motor Vehicles (3rd Amendment) Rules, 2022 published in 

Notification No. G.S.R.126(E) in Gazette of India dated 24th February, 

2022. 
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xx. The Central Motor Vehicles (4th Amendment) Rules, 2022 published in 

Notification No. G.S.R.161(E) in Gazette of India dated 25th February, 

2022. 

xxi. The Central Motor Vehicles (Motor Vehicle Accident Fund) Rules, 2022 

published in Notification No. G.S.R.162(E) in Gazette of India dated 25th 

February, 2022. 

xxii. The Compensation to Victims of Hit and Run Motor Accidents Scheme, 

2022 published in Notification No. G.S.R.163(E) in Gazette of India 

dated 25th February, 2022. 

xxiii. The Central Motor Vehicles (5th Amendment) Rules, 2022 published in 

Notification No. G.S.R.164(E) in Gazette of India dated 28th February, 

2022. 

xxiv. The Central Motor Vehicles (6th Amendment) Rules, 2022 published in 

Notification No. G.S.R.200(E) in Gazette of India dated 14th March, 

2022. 

xxv. The Central Motor Vehicles (7th Amendment) Rules, 2022 published in 

Notification No. G.S.R.233(E) in Gazette of India dated 31st March, 

2022. 

xxvi. The Central Motor Vehicles (8th Amendment) Rules, 2022 published in 

Notification No. G.S.R.272(E) in Gazette of India dated 5th April, 2022. 

xxvii. The Motor Vehicles (Third Party Insurance Base Premium and Liability) 

Rules, 2022 published in Notification No. G.S.R.394(E) in Gazette of 

India dated 25th May, 2022. 
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(5) Statement (Hindi and English versions) showing reasons for delay in laying 

the papers mentioned at (4) above. 

[Placed in Library, See No. LT 7252/17/22] 

(6) A copy of the Ministry of Civil Aviation (Height Restrictions for Safeguarding 

of Aircraft Operations) Amendment) Rules, 2022 (Hindi and English versions) 

published in Notification No. G.S.R.465(E) in Gazette of India dated 22nd June, 

2022 under Section 14A of the Aircraft Act, 1934, together with an explanatory 

note.  

[Placed in Library, See No. LT 7253/17/22] 

(7) A copy of the National Highways Fee (Determination of Rates and 

Collection) Amendment Rules, 2022 (Hindi and English versions) published in 

Notification No. G.S.R.467 in Gazette of India dated 24th June, 2022 under sub-

section (3) of Section 9 of the National Highways Act, 1956.  

[Placed in Library, See No. LT 7254/17/22] 

(8) A copy each of the following notifications (Hindi and English versions) 

issued under sub-section (2) of Section 1 of the Motor Vehicles Act, 1988:-  

i. S.O.691(E) published in Gazette of India dated 15th February, 2022, 

appointing the 15th day of February, 2022 as the date on which Section 44 

of the Motor Vehicles (Amendment) Act, 2019 shall come into force. 

ii. S.O.859(E) published in Gazette of India dated 25th February, 2022, 

appointing the 1st  day of February, 2022 as the date on which Sections, 
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mentioned therein, of the Motor Vehicles (Amendment) Act, 2019 shall 

come into force. 

[Placed in Library, See No. LT 7255/17/22] 

ससंदीय काय� म�ंालय म� रा�य म�ंी तथा स�ंकृित म�ंालय म� रा�य म�ंी (�ी अजु�न राम 

मेघवाल): महोदय, �ी कृ�ण पाल जी क� ओर से, म� िन�निलिखत प� सभा पटल पर रखता ह�:ँ 

(1) (एक) ज� मू-क� मीर सघं-रा� य�े� और ल�ाख सघं-रा� य�े� के िलए सयं�ु त 

िव�तु िविनयामक आयोग, ज� मू के वष� 2020-2021 के वािष�क �ितवेदन 

क� एक �ित (िह� दी तथा अं�ेजी स�ं करण) तथा लेखापरीि�त लेखे । 

 (दो) ज� मू-क� मीर सघं-रा� य�े� और ल�ाख सघं-रा� य�े� के िलए सयं�ु त 

िव�तु िविनयामक आयोग, ज� मू के वष� 2020-2021 के काय�करण क� 

सरकार �ारा समी�ा क� एक �ित (िह� दी तथा अं�ेजी स�ं करण) । 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण 

दशा�ने वाला िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 7256/17/22] 

(3) िव�तु अिधिनयम, 2003 क� धारा 179 के अंतग�त िन� निलिखत अिधसूचनाओ ंक� 

एक-एक �ित (िह� दी तथा अं�ेजी स�ं करण):- 

 (एक) क� �ीय िव�तु िविनयामक आयोग (अंतररा� यीय पारषेण म� म�ु त पह�चं) 

(पाचंवा ंसशंोधन)) िविनयम, 2018 जो 24 मई, 2022 के भारत के राजप� म� 

अिधसूचना स.ं एल-7/105(121)/2007-सीईआरसी म� �कािशत ह�ए थे तथा 

जो कितपय शत� के अ� यधीन 01.05.2022 से �भावी ह�गे । 
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 (दो) क� �ीय िव�तु िविनयामक आयोग (नवीकरणीय ऊजा� उ� पादन के िलए 

नवीकरणीय ऊजा� �माण-प�� हेत ुिनबंधन और शत�) िविनयम, 2022 जो 24 

मई, 2022 के भारत के राजप� म� अिधसूचना सं. आरए-

14026(11)/1/2022-सीईआरसी म� �कािशत ह�ए थे । 

 (तीन) िव�तु (िवलंब भगुतान अिधभार और सबंिंधत मामले) िनयम, 2022 जो 3 

जून, 2022 के भारत के राजप� म� अिधसूचना स.ं सा.का.िन. 416(अ) म� 

�कािशत ह�ए थे । 

 (चार) िव�तु (उपभो� ताओ ं के अिधकार) सशंोधन िनयम, 2022 जो 21 अ�ैल, 

2022 के भारत के राजप� म� अिधसूचना स.ं सा.का.िन. 306(अ) म� 

�कािशत ह�ए थे । 

 (पाचं) िव�तु (ह�रत ऊजा� म�ु त पह�चं �ारा नवीकरणीय ऊजा� को �ो� साहन) 

सशंोधन िनयम, 2022 जो 6 जून, 2022 के भारत के राजप� म� अिधसूचना 

स.ं सा.का.िन. 418(अ) म� �कािशत ह�ए थे । 

(4) उपयु�� (3) क� मद स.ं (एक) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए 

िवलंब के कारण दशा�ने वाला िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 7257/17/22] 

ससंदीय काय� म�ंालय म� रा�य म�ंी तथा स�ंकृित म�ंालय म� रा�य म�ंी (�ी अजु�न राम 

मेघवाल): महोदय, �ो. एस.पी. िसहं बघेल जी क� ओर से, म� िन�निलिखत प� सभा पटल पर रखता 

ह�:ँ 

(1)  नई िद� ली अंतररा��ीय मा� य� थम ् क� � अिधिनयम, 2019 क� धारा 32 के अंतग�त 

िन�निलिखत अिधसूचनाओ ंक� एक-एक �ित (िहदंी तथा अं�ेजी स�ंकरण):- 
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(एक) नई िद� ली अंतररा��ीय मा� य� थम् क� � (अ� य� और पूण�कािलक सद� य� को सदंेय वेतन 

और भ� ते तथा िनबधंन और शत�) िनयम, 2022 जो 13 जून, 2022 के िद� ली राजप� म� अिधसूचना 

स�ंया सा.का.िन. 442(अ) म� �कािशत ह�ए थे ।  

(दो) नई िद� ली अंतररा��ीय मा� य� थम ् क� � (लेखाओ ं के वािष�क िववरण का ��प) 

िनयम, 2022 जो 21 जून, 2022 के िद� ली राजप� म� अिधसूचना स�ंया सा.का.िन. 

464(अ) म� �कािशत ह�ए थे ।  

(तीन) नई िद� ली अंतररा��ीय मा� य� थम् क� � (पजंीयक, काउंसेल तथा अ� य अिधका�रय� 

और कम�चा�रय� के पद� क� स�ं या और भत�) िनयम, 2022 जो 24 जून, 2022 के 

िद� ली राजप� म� अिधसूचना स�ंया सा.का.िन. 469(अ) म� �कािशत ह�ए थे ।  

(चार) नई िद� ली अंतररा��ीय मा� य� थम् क� � (अंशकािलक सद� य� को सदंेय या�ा और 

अ� य भ� ते) िनयम, 2022 जो 24 जून, 2022 के िद� ली राजप� म� अिधसूचना स�ंया 

सा.का.िन. 470(अ) म� �कािशत ह�ए थे ।  

[Placed in Library, See No. LT 7258/17/22] 

(2)  मा� य� थम् और सलुह अिधिनयम, 1996 क� धारा 84 क� उप-धारा (2) के अंतग�त 

िन�निलिखत अिधसूचनाओ ंक� एक-एक �ित (िहदंी तथा अं�ेजी स�ंकरण):- 

(एक) भारतीय मा� य� थम ् प�रषद (अ� य� और सद� य� को सदंेय वेतन और भ� ते तथा 

िनबधंन और शत�) िनयम, 2022 जो 9 जलुाई, 2022 के िद� ली राजप� म� 

अिधसूचना स�ंया सा.का.िन. 527(अ) म� �कािशत ह�ए थे ।  

(दो) भारतीय मा� य� थम् प�रषद (म�ु य काय�कारी अिधकारी क� सेवा क� अह�ताए,ं िनयिु� 

तथा अ� य िनबधंन और शत�) िनयम, 2022 जो 9 जलुाई, 2022 के िद� ली राजप� म� 

अिधसूचना स�ंया सा.का.िन. 528(अ) म� �कािशत ह�ए थे ।  
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(तीन) भारतीय मा� य� थम् प�रषद (अंशकािलक सद� य� को सदंेय या�ा और अ� य भ� ते) 

िनयम, 2022 जो 9 जलुाई, 2022 के िद� ली राजप� म� अिधसूचना स�ंया सा.का.िन. 

529(अ) म� �कािशत ह�ए थे ।  

(चार) भारतीय मा� य� थम् प�रषद (अिधका�रय� और अ� य कम�चा�रय� क� स�ं या, उनक� 

अह�ताए,ं िनयिु� तथा अ� य िनबधंन और शत�) िनयम, 2022 जो 9 जलुाई, 2022 के 

िद�ली राजप� म� अिधसूचना स�ंया सा.का.िन. 530(अ) म� �कािशत ह�ए थे ।  

[Placed in Library, See No. LT 7259/17/22] 

(3)  लोक �ितिनिध� व अिधिनयम, 1951 क� धारा 169 क� उप-धारा (3) के अंतग�त 

िन�निलिखत अिधसूचनाओ ंक� एक-एक �ित (िहदंी तथा अं�ेजी स�ंकरण):- 

(एक) िनवा�चक� का पजंीकरण (सशंोधन) िनयम, 2022 जो 17 जून, 2022 के भारत के 

राजप� म� अिधसूचना सं�या का.आ. 2802(अ) म� �कािशत ह�ए थे तथा उनका एक 

शिु�प� जो 18 जून, 2022 क� अिधसूचना स.ं का.आ. 2811(अ) म� �कािशत ह�आ 

था  । 

(दो) िनवा�चन� का सचंालन (दूसरा सशंोधन) िनयम, 2022 जो 17 जून, 2022 के भारत 

के राजप� म� अिधसूचना स�ंया का.आ. 2804(अ) म� �कािशत ह�ए थे । 

[Placed in Library, See No. LT 7260/17/22] 

माननीय सभापित : आइटम नबंर 6 – �ी भान ु�ताप िसहं वमा� जी । 

… (�यवधान) 

माननीय सभापित : �या भान ु�ताप जी बोल रहे ह�? 

… (�यवधान) 

माननीय सभापित : आइटम नबंर 6 – �ी मेघवाल जी । 

… (�यवधान) 
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ससंदीय काय� म�ंालय म� रा�य म�ंी तथा स�ंकृित म�ंालय म� रा�य म�ंी (�ी अजु�न राम 

मेघवाल): सर, 6 नबंर वाला बोलना है । �या कर�, सोिनया गाधँी जी मॉफ� नह� मागँ रही ह� ।… 

(�यवधान) उ�ह� मॉफ� मागँ लेनी चािहए ।… (�यवधान) 

माननीय सभापित : मेघवाल जी, आप बोिलए । 

… (�यवधान) 

ससंदीय काय� म�ंालय म� रा�य म�ंी तथा स�ंकृित म�ंालय म� रा�य म�ंी (�ी अजु�न राम 

मेघवाल): महोदय, �ी भान ु �ताप िसहं वमा� जी क� ओर से, म� िन�निलिखत प� सभा पटल पर 

रखता ह�:ँ 

(1) कंपनी अिधिनयम, 2013 क� धारा 394 क� उप-धारा 1 (ख) के अंतग�त िन� निलिखत 

प�� क� एक-एक �ित (िह� दी तथा अं�ेजी स�ं करण):- 

 (एक)   ओमनीबस औ�ोिगक िवकास िनगम दमन एवं दीव तथा दादरा एवं नगर 

हवेली िलिमटेड, नानी दमन के वष� 2020-2021 के काय�करण क� सरकार 

�ारा समी�ा के बार ेम� िववरण । 

 (दो)    ओमनीबस औ�ोिगक िवकास िनगम दमन एवं दीव तथा दादरा एवं नगर 

हवेली िलिमटेड, नानी दमन के वष� 2020-2021 का वािष�क �ितवेदन, 

लेखा-परीि�त लेखे तथा उन पर िनयं�क-महालेखापरी�क क� िट� पिणया ं। 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाला िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 7261/17/22] 

(3) (एक) महा� मा गाधंी �ामीण औ�ोिगक�करण स�ं थान, वधा� के वष� 2017-2018 

से 2020-2021 के वािष�क �ितवेदन क� एक �ित (िह� दी तथा अं�ेजी 

स�ं करण) तथा लेखापरीि�त लेखे । 
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 (दो) महा� मा गाधंी �ामीण औ�ोिगक�करण स�ं थान, वधा� के वष� 2017-2018 

से 2020-2021 के काय�करण क� सरकार �ारा समी�ा के बार ेम� िववरण 

(िह� दी तथा अं�ेजी स�ं करण) । 

(4) उपयु�� (3) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाले चार िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 7262/17/22] 

 (5) सू� म, लघ ु और म� यम उ�म िवकास अिधिनयम, 2006 क� धारा 9 के अंतग�त 

िन� निलिखत अिधसूचनाओ ंक� एक-एक �ित (िह� दी तथा अं�ेजी स�ं करण):- 

 (एक) सू� म, लघ ु और म� यम उ�म िनिध (सशंोधन) िनयम, 2022 जो 24 मई, 

2022 के भारत के राजप� म� अिधसूचना स.ं सा.का.िन. 389(अ) म� 

�कािशत ह�ए थे । 

 (दो) सू� म, लघ ु और म� यम उ�म िवकास (सूचना �� ततु करना) (सशंोधन) 

िनयम, 2022 जो 19 मई, 2022 के भारत के राजप� म� अिधसूचना स.ं 

सा.का.िन. 358(अ) म� �कािशत ह�ए थे । 

 (तीन) सू� म, लघ ुऔर म� यम उ�म िवकास (सूचना �� तुत करना) िनयम, 2016 

जो 1 अग� त, 2016 के भारत के राजप� म� अिधसूचना स.ं सा.का.िन. 

750(अ) म� �कािशत ह�ए थे । 

(6) उपयु�� (5) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाला िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 7263/17/22] 
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS AND 

MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI V. MURALEEDHARAN): Sir, I beg to lay on the Table:- 

(1)  A copy each of the following Notifications (Hindi and English versions) under 

sub-section (3) of Section 24 of the Passports Act, 1967:-  

i. The Passports (Amendment) Rules, 2016 published in Notification 

No. G.S.R.1170(E) in Gazette of India dated 26th December, 2016. 

ii. The Passport (Amendment) Rules, 2016 published in Notification 

No. G.S.R.1171(E) in Gazette of India dated 26th December, 2016. 

iii. The Passport (Amendment) Rules, 2017 published in Notification 

No. G.S.R.390(E) in Gazette of India dated 19th April, 2017. 

iv. The Passport (Amendment) Rules, 2017 published in Notification 

No. G.S.R.410(E) in Gazette of India dated 26th April, 2017. 

v. The Passports Application (Facilitation and Processing) Rules, 2017 

published in Notification No. G.S.R.1063(E) in Gazette of India 

dated 24th August, 2017. 

vi. The Passport (Amendment) Rules, 2017 published in Notification 

No. G.S.R.1150(E) in Gazette of India dated 13th September, 2017. 

vii. The Passports (Amendment) Rules, 2017 published in Notification 

No. G.S.R.1215(E) in Gazette of India dated 3rd October, 2017. 

viii. The Passports (Amendment) Rules, 2017 published in Notification 

No. G.S.R.1366(E) in Gazette of India dated 3rd November, 2017. 
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ix. The Passports (1st Amendment) Rules, 2018 published in 

Notification No. G.S.R.39(E) in Gazette of India dated 18th January, 

2018. 

x. The Passports (IInd Amendment) Rules, 2018 published in 

Notification No. G.S.R.339(E) in Gazette of India dated 6th April, 

2018. 

xi. The Passports (3rd Amendment) Rules, 2018 published in 

Notification No. G.S.R.1117(E) in Gazette of India dated 15th 

November, 2018. 

xii. The Passports (Amendment) Rules, 2019 published in Notification 

No. G.S.R.933(E) in Gazette of India dated 18th December, 2019. 

xiii. The Passports Application (Facilitation and Processing) 

(Amendment) Rules, 2020 published in Notification No. 

G.S.R.297(E) in Gazette of India dated 15th May, 2020. 

xiv. The Passport (Amendment) Rules, 2020 published in Notification 

No. G.S.R.356(E) in Gazette of India dated 5th June, 2020. 

xv. G.S.R.732(E) published in Gazette of India dated 17th October, 

2014, exempting the passport holders whose passports got 

damaged or lost due to flood in the State of Jammu and Kashmir in 

September, 2014 from payment of Passport fees, subject to certain 

conditions. 

xvi. G.S.R.195(E) published in Gazette of India dated 17th March, 2015, 

withdrawing the exemption granted to the citizens of India as 
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members of the crew and tindals of sailing vessels with effect from 

1st June, 2015, subject to certain conditions. 

xvii. G.S.R.272(E) published in Gazette of India dated 3rd March, 2016, 

exempting the passport holders whose passports got damaged or 

lost due to flood in the State of Tamil Nadu in November, 2015 from 

payment of Passport fees, subject to certain conditions. 

xviii. G.S.R.722(E) published in Gazette of India dated 26th July, 2016, 

rescinding Notification No. G.S.R.353(E) dated 26th May, 1976. 

xix. G.S.R.723(E) published in Gazette of India dated 22nd July, 2016, 

delegating the power to issue passports for a period of one year at 

a time to persons of Indian origin residing in the Republic of Union 

of Myanmar holding Foreigners Registration Certificates issued by 

the Government of the Republic of the Union of Myanmar to 

Embassy of India, Yangon. 

xx. G.S.R.435(E) published in Gazette of India dated 4th May, 2017, 

regarding waiver of Emergency Certificate fees during grace period 

announced by the Saudi Arabia Government, subject to certain 

conditions. 

xxi. S.O.4966(E) published in Gazette of India dated 25th September, 

2018, exempting passport fee for such passport holders whose 

passports got damaged or lost due to flood in the State of Kerala in 

August, 2018, subject to certain conditions. 
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xxii. G.S.R.756(E) published in Gazette of India dated 11th December, 

2020, regarding waive off Emergency Certificate fees during the 

grace period announced by Government of Oman, subject to certain 

conditions. 

xxiii. G.S.R.35(E) published in Gazette of India dated 20th January, 2021, 

regarding waive off Emergency Certificate fees during the period of 

Amnesty scheme announced by the Government of Oman, subject 

to certain conditions. 

xxiv. S.O.515(E) published in Gazette of India dated 8th February, 2022, 

exempting payment of passport fee by those passport holders 

whose passports have been lost or damaged due to tropical cyclone 

“Shaheen” in Oman, subject to certain conditions. 

(2)  Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (1) above. 

[Placed in Library, See No. LT 7264/17/22] 

ससंदीय काय� म�ंालय म� रा�य म�ंी तथा स�ंकृित म�ंालय म� रा�य म�ंी (�ी अजु�न राम 

मेघवाल): महोदय, �ी कौशल िकशोर जी क� ओर से, म� भूिमगत रले (सकंम� सि�नमा�ण) अिधिनयम, 

1978 क� धारा 1 क� उप-धारा (3) के अंतग�त जारी िन� निलिखत अिधसूचनाओ ंक� एक-एक �ित 

(िह�दी तथा अं�ेजी स�ंकरण) सभा पटल पर रखता ह� ँ: 

(1) भूिमगत रले (सकंम� सि�नमा�ण) अिधिनयम, 1978 के अंतग�त का.आ.3217(अ) जो 

18 जलुाई, 2022 के भारत के राजप� म� �कािशत ह�आ था तथा जो लखनऊ मे�ो 

रले प�रयोजना के फेस-1क के सरंखेण (अलाइनमे�ट) के बार ेम� है ।  
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(2) भूिमगत रले (सकंम� सि�नमा�ण) अिधिनयम, 1978 के अंतग�त का.आ.3218(अ) जो 

18 जलुाई, 2022 के भारत के राजप� म� �कािशत ह�आ था तथा जो कानपरु मे�ो रले 

प�रयोजना के गिलयारा-1 और गिलयारा-2 के सरंखेण (अलाइनमे�ट) के बार ेम� है ।  

(3) भूिमगत रले (सकंम� सि�नमा�ण) अिधिनयम, 1978 के अंतग�त का.आ.3219(अ) जो 

18 जलुाई, 2022 के भारत के राजप� म� �कािशत ह�आ था तथा जो आगरा मे�ो रले 

प�रयोजना के गिलयारा-1 और गिलयारा-2 के सरंखेण (अलाइनमे�ट) के बार ेम� है ।  

[Placed in Library, See No. LT 7265/17/22] 

र�ा म�ंालय म� रा�य म�ंी तथा पय�टन म�ंालय म� रा�य म�ंी (एडवोकेट अजय भ�): महोदय, म� 

िन�निलिखत प� सभा पटल पर रखता ह� ँ: 

(1) (एक) नेह� पव�तारोहण स�ं थान, उ� तरकाशी के वष� 2020-2021 के वािष�क 

�ितवेदन क� एक �ित (िह� दी तथा अं�ेजी स�ं करण) तथा लेखापरीि�त 

लेखे । 

 (दो) नेह� पव�तारोहण स�ं थान, उ� तरकाशी के वष� 2020-2021 के काय�करण 

क� सरकार �ारा समी�ा क� एक �ित (िह� दी तथा अं�ेजी स�ं करण) । 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाला िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 7266/17/22] 

(3) (एक) रा� �ीय पव�तारोहण और सबं� खेल स�ं थान, िदरागं के वष� 2020-2021 के 

वािष�क �ितवेदन क� एक �ित (िह� दी तथा अं�ेजी स�ं करण) तथा 

लेखापरीि�त लेखे । 



29.07.2022  746 
 

 (दो) रा� �ीय पव�तारोहण और सबं� खेल स�ं थान, िदरागं के वष� 2020-2021 के 

काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह� दी तथा अं�ेजी 

स�ं करण) । 

(4) उपयु�� (3) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाला िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 7267/17/22] 

(5) (एक) िहमालयी पव�तारोहण स�ं थान, दािज�िलंग के वष� 2020-2021 के वािष�क 

�ितवेदन क� एक �ित (िह� दी तथा अं�ेजी स�ं करण) तथा लेखापरीि�त 

लेखे । 

 (दो) िहमालयी पव�तारोहण स�ं थान, दािज�िलंग के वष� 2020-2021 के काय�करण 

क� सरकार �ारा समी�ा क� एक �ित (िह� दी तथा अं�ेजी स�ं करण) । 

(6) उपयु�� (5) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाला िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 7268/17/22] 

(7) नौसेना अिधिनयम, 1957 क� धारा 9(2) के अंतग�त जारी अिधसूचना सं. का.िन.आ. 9 जो 

23 जून, 2022 के भारत के राजप� म� �कािशत ह�ई थी तथा िजसके �ारा यह अिधसूिचत िकया गया 

था िक अिधसूचना म� यथािविन�िद� ट सेवा और िवशेष�ताओ ं क� अपे�ा के अनसुार, उसम� 

उि�लिखत शाखाओ ंम� नािवक� के �प म� मिहलाए ंभारतीय नौसेना म� नामाकंन के िलए अह�क ह�गी, 

क� एक �ित (िह� दी तथा अं�ेजी स�ं करण) । 

[Placed in Library, See No. LT 7269/17/22] 
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ससंदीय काय� म�ंालय म� रा�य म�ंी तथा स�ंकृित म�ंालय म� रा�य म�ंी (�ी अजु�न राम 

मेघवाल): महोदय, �ी भगवंत खबुा जी क� ओर से, म� िन�निलिखत प� सभा पटल पर रखता ह�:ँ 

(1) कंपनी अिधिनयम, 2013 क� धारा 394 क� उप-धारा 1 (ख) के अंतग�त िन� निलिखत 

प�� क� एक-एक �ित (िह� दी तथा अं�ेजी स�ं करण):- 

 (एक)   एचआईएल (इंिडया) िलिमटेड (पूव�वत� िहदं�ु तान इनसेि�टसाइड्स 

िलिमटेड), नई िद� ली के वष� 2020-2021 के काय�करण क� सरकार �ारा 

समी�ा  । 

 (दो)    एचआईएल (इंिडया) िलिमटेड (पूव�वत� िहदं�ु तान इनसेि�टसाइड्स 

िलिमटेड), नई िद� ली के वष� 2020-2021 का वािष�क �ितवेदन, लेखा-

परीि�त लेखे तथा उन पर िनयं�क-महालेखापरी�क क� िट� पिणया ं। 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाला िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 7270/17/22] 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE (DR. BHARATI PRAVIN PAWAR): Sir, I beg to lay on the Table:- 

(1) (i) A copy of the Annual Report (Hindi and English versions) of the 

All India Institute of Medical Sciences, Gorakhpur, for the years 

2018-2019 to 2020-2021, along with Audited Accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the All India Institute of Medical 
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Sciences, Gorakhpur, for the years 2018-2019 to 2020-2021. 

(2)  Two statements (Hindi and English versions) showing reasons for 

delay in laying the papers mentioned at (1) above. 

[Placed in Library, See No. LT 7271/17/22] 

(3) (i) A copy of the Annual Report (Hindi and English versions) of the 

All India Institute of Medical Sciences, Guwahati, for the years 

2019-2020 and 2020-2021, along with Audited Accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the All India Institute of Medical 

Sciences, Guwahati, for the years 2019-2020 and 2020-2021. 

(4)  Two statements (Hindi and English versions) showing reasons for 

delay in laying the papers mentioned at (3) above. 

[Placed in Library, See No. LT 7272/17/22] 

(5) (i) A copy of the Annual Report (Hindi and English versions) of the 

All India Institute of Medical Sciences, Bhatinda, for the year 

2019-2020, along with Audited Accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the All India Institute of Medical 

Sciences, Bhatinda, for the year 2019-2020. 
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(6)  Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (5) above. 

[Placed in Library, See No. LT 7273/17/22] 

(7) (i) A copy of the Annual Report (Hindi and English versions) of the 

All India Institute of Medical Sciences, Bilaspur, for the year 2019-

2020, along with Audited Accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the All India Institute of Medical 

Sciences, Bilaspur, for the year 2019-2020. 

(8)  Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (7) above. 

[Placed in Library, See No. LT 7274/17/22] 

(9)    A copy of the Drugs (5th Amendment) Rules, 2022 (Hindi and English 

versions) published in Notification No. G.S.R.502(E) in Gazette of India dated 1st 

July, 2022, under Section 38 of the Drugs and Cosmetics Act, 1940. 

[Placed in Library, See No. LT 7275/17/22] 

(10) A copy each of the following Notifications (Hindi and English versions) 

under Section 93 of the Food Safety and Standards Act, 2006:-  

i. The Food Safety and Standards (Vegan Foods) Regulations, 2022 

published in Notification No. F. No. Stds/TF-Vegan 

Foods/Notif./FSSAI in Gazette of India dated 14th June, 2022. 
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ii. The Food Safety and Standards (Alcoholic Beverages) First 

Amendment Regulations, 2022 published in Notification No. F. No. 

Std/SP-21/T(Alcohol-5) in Gazette of India dated 14th June, 2022. 

[Placed in Library, See No. LT 7276/17/22] 

(11) A copy each of the following Notifications (Hindi and English versions) 

under Section 44 of the Assisted Reproductive Technology (Regulation) Act, 

2021 and Section 52 of the Surrogacy (Regulation) Act, 2021:- 

i. S.O.1907(E) published in Gazette of India dated 21st April, 2022, 

notifying the establishment of the National Assited Reporductive 

Technology and Surrogacy Registry under Department of Health 

Research for the purposes of the Appropriate Authority in respect of 

each UT at Central Government level for Assisted Reproductive 

Technology (Regulation) Act, 2021 and Surrogacy (Regulations) 

Acts, 2021. 

ii. S.O.2073(E) published in Gazette of India dated 4th May, 2022, 

notifying the Appropriate Authority in respect of each UT for the 

purposes of the Assisted Reproductive Technology (Regulation) Act, 

2021 and Surrogacy (Regulations) Acts, 2021, consisting of the 

functionaries of respective UT mentioned therein. 

iii. S.O.2074(E) published in Gazette of India dated 4th May, 2022, 

notifying the UT Board in respect of each UT at Central Government 

level for the purposes of the Assisted Reproductive Technology 
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(Regulation) Act, 2021 and Surrogacy (Regulations) Acts, 2021, 

consisting of the functionaries of respective UT mentioned therein. 

iv. S.O.2075(E) published in Gazette of India dated 4th May, 2022, 

notifying the UT Board in respect of each UT with Legislature for the 

purposes of the Assisted Reproductive Technology (Regulation) Act, 

2021 and Surrogacy (Regulations) Acts, 2021, consisting of the 

functionaries of respective UT mentioned therein. 

v. S.O.2076(E) published in Gazette of India dated 4th May, 2022, 

notifying composition of National Assisted Reproductive Technology 

and Surrogacy Board for the purposes of the Assisted Reproductive 

Technology (Regulation) Act, 2021 and Surrogacy (Regulations) 

Acts, 2021, consisting of the functionaries of respective UT 

mentioned therein. 

[Placed in Library, See No. LT 7277/17/22] 

(12) A copy each of the following Notifications (Hindi and English versions) 

under Section 52 of the Surrogacy (Regulation) Act, 2021:- 

i. The Surrogacy (Regulation) Removal of Difficulties Order, 2022 

published in Notification No. S.O.2204(E) in Gazette of India dated 12th 

May, 2022. 

ii. S.O.2317(E) published in Gazette of India dated 19th May, 2022, 

regarding omission of work ‘ex-officio’ from Section 17 of the Surrogacy 

(Regulation) Act, 2021. 

[Placed in Library, See No. LT 7278/17/22] 
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(13)    A copy each of the following Notifications (Hindi and English versions) 

under Section 58 of the National Medical Commission Act, 2019:-  

i. The National Medical Commission (Compulsory Rotating Medical 

Internship) Regulations, 2021 published in Notification No. 

UGMEB/NMC/Rules & Regulations/2021 in Gazette of India dated 

18th November, 2021. 

ii. The National Medical Commission (Foreign Medical Graduate 

Licentiate) Regulations, 2021 published in Notification No. 

UGMEB/NMC/Rules & Regulations/2021 in Gazette of India dated 

18th November, 2021. 

iii. The National Medical Commission (Prevention and Prohibition of 

Ragging in Medical Colleges and Institutions) Regulations, 2021 

published in Notification No. UGMEB/NMC/Rules & 

Regulations/2021 in Gazette of India dated 20th November, 2021. 

iv. The Teachers Eligibility Qualifications in Medical Institutions 

Regulations, 2022 published in Notification No. F. No. NMC/MCI-

23(I)/2021-MED in Gazette of India dated 22nd February, 2022. 

(14)  Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at item No. (i) of (13) above. 

[Placed in Library, See No. LT 7279/17/22] 
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ससंदीय काय� म�ंालय म� रा�य म�ंी तथा स�ंकृित म�ंालय म� रा�य म�ंी (�ी अजु�न राम 

मेघवाल): महोदय, इंजीिनयर िब�े�र टुडु जी क� ओर से, म� िन�निलिखत प� सभा पटल पर रखता 

ह�:ँ 

(1) (एक) रा� �ीय � व� छ गंगा िमशन, नई िद� ली के वष� 2020-2021 के वािष�क 

लेखाओ ं क� एक �ित (िह� दी तथा अं�ेजी सं� करण) तथा उन पर 

लेखापरी�ा �ितवेदन । 

 (दो) रा� �ीय � व� छ गंगा िमशन, नई िद� ली के वष� 2020-2021 के 

लेखापरीि�त लेखाओ ंक� सरकार �ारा समी�ा क� एक �ित (िह� दी तथा 

अं�ेजी स�ं करण) । 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाला िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 7280/17/22] 

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD 

DEVELOPMENT AND MINISTER OF STATE IN THE MINISTRY OF AYUSH 

(DR. (PROF.) MAHENDRA MUNJAPARA): Sir, I beg to lay on the Table:-  

(1) (i) A copy of the Annual Report (Hindi and English versions) of the 

North Eastern Institute of Ayurveda and Homoeopathy, Shillong, 

for the year 2020-2021, alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the North Eastern Institute of 

Ayurveda and Homoeopathy, Shillong, for the year 2020-2021.  
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(2)  Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (1) above. 

[Placed in Library, See No. LT 7281/17/22] 

(3) (i) A copy of the Annual Report (Hindi and English versions) of the 

National Institute of Sowa Rigpa, Leh, for the year 2020-2021, 

alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the National Institute of Sowa 

Rigpa, Leh, for the year 2020-2021.  

(4)  Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (3) above. 

[Placed in Library, See No. LT 7282/17/22] 

 

_______ 
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12.03hrs 

MESSAGE FROM RAJYA SABHA 

SECRETARY-GENERAL: Sir, I have to report the following message received 

from the Secretary General of Rajya Sabha:- 

‘I am directed to inform the Lok Sabha that the Rajya Sabha at its sitting held on 

Monday, the 28th March, 2022 adopted the following Motion in regard to the 

Committee on Welfare of Other Backward Classes (OBCs):-  

“That this House resolves that the Rajya Sabha do join the 

Committee of both the Houses on Welfare of Other Backward 

Classes (OBCs) for the term of one year beginning from the date of 

the first sitting of the Committee, and proceed to elect, in accordance 

with the system of proportional representation by means of the single 

transferable vote, ten Members from amongst the Members of the 

House to serve on the said Committee.” 

2. I am further to inform the Lok Sabha that as a result of the election process 

initiated pursuant to the above Motion, nine Members of Rajya Sabha were 

elected to the said Committee and their names were communicated to the Lok 

Sabha through a Message dated the 1st April, 2022 from the Rajya Sabha. 

3. The election process to fill up the remaining one vacancy in the Committee 

having been also completed, Shri Ram Nath Thakur, Member, Rajya Sabha has 

been duly elected to the said Committee.’  

______ 
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12.04 hrs 

 
COMMITTEE ON WELFARE OF SCHEDULED 

CASTES AND SCHEDULED TRIBES 
Study Visit Report 

�ी अजय ट�टा (अ�मोड़ा): महोदय, म� अनसूुिचत जाितय� तथा अनसूुिचत जनजाितय� के क�याण 

सबंधंी सिमित का 21 अ�ैल, 2022 से 26 अ�ैल, 2022 तक अगाती, कोि�च, कुग� और ब�गल�ु का 

अ�ययन दौरा �ितवेदन (िह�दी तथा अं�ेजी स�ंकरण) सभा पटल पर रखता ह� ँ।  

______ 

 
12.04 ½ hrs 

STANDING COMMITTEE ON INDUSTRY 
317th Report 

�ी िब�ुत बरन महतो (जमशेदपुर): महोदय, म� भारी उ�ोग मं�ालय से सबंिंधत ‘इलेि��क और 

हाईि�ड मोिबिलटी – ऑटोमोबाइल उ�ोग म� सभंावनाए ं और चनुौितया’ं के बार े म� उ�ोग सबंधंी 

�थायी सिमित के 309व� �ितवेदन म� अंतिव�� िसफा�रश�, िट�पिणय� पर सरकार �ारा क�-गई-

कार�वाई सबंधंी 317वा ं�ितवेदन (िह�दी तथा अं�ेजी स�ंकरण) सभा पटल पर रखता ह� ँ।  

_________ 
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12.05   hrs 
STATEMENTS BY MINISTERS 

(i) Status of implementation of the recommendations/observations 
contained in the 315th  Report of the Department-related Parliamentary 

Standing Committee on Transport, Tourism and Culture on Demands for 

Grants (2022-2023) pertaining to the Ministry of Culture 

 

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRI ARJUN 

RAM MEGHWAL): Sir, I would like to lay a statement regarding the status of 

implementation of the recommendations/observations contained in the 315th 

Report of the Department-related Parliamentary Standing Committee on 

Transport, Tourism and Culture on Demands for Grants (2022-2023) pertaining to 

the Ministry of Culture. 

_______ 

 

  

                                                           
 Laid on the Table and also placed in Library. See No. LT 7245/17/22 
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12.05 ½  hrs 

(ii) (a) Status of implementation of the recommendations/ 
observations contained in the 9th Report of the Standing Committee on 
Chemicals and Fertilizers on Action Taken by the Government on the 
recommendations/observations contained in the 2nd Report of the 
Committee on Demands for Grants (2019-2020) pertaining to the 
Department of Chemicals and Petrochemicals, Ministry of Chemicals and 

Fertilizers 
 
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRI ARJUN 

RAM MEGHWAL): On behalf of Shri Bhagwanth Khuba, I would like to lay a  

statement regarding the status of implementation of the 

recommendations/observations contained in the 9th Report of the Standing 

Committee on Chemicals and Fertilizers on Action Taken by the Government on 

the recommendations/observations contained in the 2nd Report of the Committee 

on Demands for Grants (2019-2020) pertaining to the Department of Chemicals 

and Petrochemicals, Ministry of Chemicals and Fertilizers. 

  

                                                           
 Laid on the Table and also placed in Library. See No. LT 7246/17/22 
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(b) Status  of implementation of the recommendations/observations 
contained in the 13th Report of the Standing Committee on Chemicals and 
Fertilizers on Action Taken by the Government on the 
recommendations/observations contained in the 6th  Report of the 
Committee on Demands for Grants (2020-2021) pertaining to the 
Department of Chemicals and Petrochemicals, Ministry of Chemicals and 

Fertilizers 

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRI ARJUN 

RAM MEGHWAL): On behalf of Shri Bhagwanth Khuba, I would like to lay a  

statement regarding the status of implementation of the 

recommendations/observations contained in the 13th Report of the Standing 

Committee on Chemicals and Fertilizers on Action Taken by the Government on 

the recommendations/observations contained in the 6th Report of the Committee 

on Demands for Grants (2020-2021) pertaining to the Department of Chemicals 

and Petrochemicals, Ministry of Chemicals and Fertilizers. 

________ 

 

 

 

 

 

                                                           
 Laid on the Table and also placed in Library. See No. LT 7247/17/22 
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12.06  hrs 

BUSINESS OF THE HOUSE 

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRI ARJUN 

RAM MEGHWAL): With your permission, Sir, I rise to announce that Government 

Business during the week commencing Monday, the 1st of August, 2022 will 

consist of:- 

1. Consideration of any items of Government Business carried over 

from today’s order paper: [it contains: - Consideration and passing of 

the Wild Life (Protection) Amendment Bill, 2021.] 

2. Consideration and passing of the Anti-Maritime Piracy Bill, 2019. 

3. Consideration and passing of the following Bills after their 

introduction:- 

(i)  The Central Universities (Amendment) Bill, 2022; 

(ii) The New Delhi International Arbitration Centre (Amendment)  
         Bill, 2022; 

(iii) The Competition (Amendment) Bill, 2022; and 

(iv) The Energy Conservation (Amendment) Bill, 2022. 

 

________ 
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12.07 hrs 

MATTERS UNDER RULE 377 

माननीय सभापित: िनयम 377 के अंतग�त िजन माननीय सद�य� के िवषय �वीकृत ह�ए ह�, वे कृपया 

सभा पटल पर रखे द� । 

… (�यवधान) 

(i) Regarding establishment of Electric Loco Periodical Overhauling 
Workshop in Kalahandi Parliamentary Constituency, Odisha 

 

�ी बसतं कुमार पडंा (कालाहा�डी): मेरा �े� कालाहाडंी देश का बह�त िपछड़ा �े� है, िजसम� दो 

िजले नआुपड़ा और कालाहाडंी है जो िक आज भी कई सिुवधाओ ंसे वंिचत ह� और दोन� ही िजले 

आदरणीय �धानमं�ी जी के प�रक�पना के अनसुार आका�ंी िजले ह� । लोग काम के अभाव म� रा�य 

को छोड़कर दूसर ेरा�य� म� पलायन करते है । म� माननीय रले मं�ी जी से आ�ह करना चाह�गँा िक 

क� �ीय सरकार ने मेर े �े� कालाहाडंी के नरला िवधानसभा म� एक नई रलेवे प�रयोजना “इलेि��क 

लोको पे�रओिडकल ओवरहािलंग वक� शॉप" क� �. 186.37 करोड़ क� लागत से मंजूरी दी है । लेिकन 

अब तक काय� आरभं नह� ह�आ । इस प�रयोजना के िलए ओिडशा सरकार �ारा 328.35 एकड़ जमीन 

रलेवे को �दान क� जानी है, िजसम� से 141.07 एकड़ भूिम रलेवे �ारा अिध�िहत क� जा चकु� है । 

  मेरा माननीय मं�ी जी से िनवेदन है िक उ� प�रयोजना को स�ंान म� िलया जाए और रलेवे 

�ारा अिध�िहत भूिम पर काय� �ारभं करने क� कृपा कर� तािक एक उ�ोग क� भी श�ुआत हो जाए 

और रोजगार का भी सजृन हो सके । भारत को आ�मिनभ�र बनाने के तज� पर और नए रोजगार 

�थािपत करने के िलए यह काय� बह�त ही आव�यक है । 

                                                           
 Treated as laid on the Table. 
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(ii) Regarding four-laning of NH-11 from Jhunjhunu to Pacheri and 
construction of by-pass road at Chirawa and Singhana in Rajasthan 

�ी नर�े� कुमार (झु�झुनू): मेर े लोकसभा �े� से गजुरने वाला एन.एच. 11 जैसलमेर – बीकानेर 

फतेहपरु - झ�ुझनूु - िसघाना पचेरी - नारनोल - रवेाड़ी रा��ीय राजमाग� है तथा ह�रयाणा सीमा म� 

पचेरी - नारनोल- रवेाड़ी ख�ड सड़क को फोर लेन बना िदया गया है । पर�त ुझुझंनूु ंसे पचेरी सड़क 

पर अभी कोई काय� नह� ह�आ है, चूिकं िचड़ावा - पचेरी ख�ड पर जो टोल स�ंहण चल रहा था वो अब 

िदनाकं 16-07- 2022 से बदं कर िदया गया है इसिलए िद�ली से सीधा बीकानेर - जैसलमेर को 

िमलाने वाली सड़क माग� म� पचेरी रा�य सीमा से झुझंनूु ंख�ड म� ल�बे वाहन� को काफ� परशेानी का 

सामना करना पड़ता है । इसिलए पचेरी रा�य सीमा से झुझंनूु ं ख�ड को फोर लाईन बनाया जावे 

िजससे इस एन.एच. 11 पर चलने वाले वाहन� का अ�छा सड़क माग� उपल�ध हो । इससे िजले क� 

�यापा�रक गितिविधय� म� भी तेजी से सगुमता आएगी । एन.एच.11 (िचड़ावा-िसघंाना) शहर के अ�दर 

से गजुर रहा है िजसम� िद�ली से जैसलमेर लंबी दूरी के वाहन� को गजुरने म� सम�या होती है �ैिफक 

जाम क� सम�या आम हो गई है िजसके कारण वाहन घटंो तक जाम म� फसे रहते है इस सम�या को 

दूर करने के िलए िचड़ावा एवं सघंाना म� बाईपास सड़क का िनमा�ण करवाया जाए िजससे सम�या का 

समाधान हो सके । 
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(iii) Regarding non-payment of compensation to farmers of Jhansi district, 
Uttar Pradesh under Pradhan Mantri Fasal Bima Yojana 

 

�ी अनुराग शमा� (झासंी): माननीय �धानमं�ी �ारा वष� 2016 म� �धानमं�ी फसल बीमा योजना 

�ारभं क� गई थी िजसका उ�े�य कृषक� को �ाकृितक आपदाओ,ं क�ट और रोग� के प�रणाम�व�प 

अिधसूिचत फसल म� से िकसी क� िवफलता क� ि�थित म� से िकसान� को बीमा कवरजे और िव�ीय 

सहायता �दान करना है । इसके िलये िकसान� को खरीफ फसल� के िलये 2 �ितशत एवं रबी फसल� 

के िलये 1.5 �ितशत का सामा�य �ीिमयम भगुतान िकया जाता है । 

  2019-20 म� झासंी जनपद म� अ�यिधक वषा� होने के कारण फसल का शत �ितशत नकुसान 

ह�आ था । वष� 2019-20 म� जनपद झासंी म� 49,507 िकसान� को ब�क क� गलती के कारण फसल 

बीमा �ितपूित� �ा� नह� ह�ई है । ब�क �ारा �धानमं�ी फसल बीमा पोट�ल पर 33246 िकसान� का डेटा 

अपलोड नह� िकया गया और 16261 िकसान� का डेटा गलत अपलोड करने के कारण कुल 49507 

िकसानो क� एक सौ तीस करोड़ �पये क� �ितपूित� �ा� नह� ह�ई है । ब�क� क� किथत घोर लापरवाही 

के कारण िकसान� को खरीफ 2019-20 क� फसल बीमा �ितपूित� �ा� नह� ह�ई है और �धानमं�ी 

फसल बीमा योजना का लाभ नह� िमल पाया है ।  

 अतः माननीय कृिष मं�ी जी से अनरुोध है िक उपरो� के सबंधं म� आव�यक काय�वाही हेतु 

िनद�श देने क� कृपा कर� । 
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(iv) Regarding establishment of ‘Khelo India’ Centres in Madha 
Parliamentary Constituency, Maharashtra 

 

�ी रजंीतिस�हा िहदूंराव नाईक िन�बालकर (माधा): मेर ेमाधा लोक सभा िनवा�चन �े� म� महारा�� 

के सतारा और सोलापरु िजल� के 6 िवधान सभा �े� ह� िजनके नाम ह� - माधा, करमाला, सागंोल, 

मालिशरस, फा�टन और मान महारा�� के इन सभी िजल� व तालकु� म� खेलगत ढाचंा लगभग नग�य 

ह� । इन सभी िजल� व तालकु� म� खेलो इंिडया के�� �थािपत करने क� आव�यकता है तािक इस �े� 

के तथा िवशेषत: इन िजल� के �ामीण �े�� से �ितभावान यवुक / यवुितय� का चयन कर उ�ह� 

आव�यक �िश�ण �दान कर रा��ीय व अंतरा��ीय �तर पर आयोिजत �ितयोिगताओ ंम� खेलने के 

िलए तैयार िकया जा सके । आदरणीय मोदी जी के सश� नेत�ृव म� सरकार ने खेल� को बढ़ावा देने के 

िलए पूर ेदेश म� 1000 िजला �तरीय खेलो इंिडया के�� �थािपत करने का िनण�य िलया है तथा इस 

हेत ुपहले चरण म� 100 िजल� क� पहचान क� जा रही है । अत: मेरा आपसे अनरुोध है िक मेर ेिनवा�चन 

�े� माधा के सभी िवधान सभा �े�� म� कम से कम एक एक खेलो इंिडया के�� क� �थापना क� जाए 

तथा इन के��� म� सरकार �ारा चयिनत सभी 14 खेल िवधाओ ं हेत ुआव�यक ढाचंागत सिुवधाओ ं

सिहत इन सभी खेल� म� �िश�त कोच� �ारा �िश�ण सिुवधाए ंउपल�ध करायी जाए ं। इस स�ब�ध म� 

म�ने माननीय खेल मं�ी जी को प� िलखकर िनवेदन भी िकया ह ै। 
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(v) Regarding construction of a road connecting Pratapgarh district 
headquarters in Rajasthan to Jaora in Madhya Pradesh 

 

�ी सी.पी. जोशी (िच�ौड़गढ़): ससंदीय �े� िच�ौड़गढ़ म� �तापगढ़ (राज.) िजला एक जनजातीय 

बाह��य �े� है, वत�मान म� िद�ली से म�ुबई के िलये 8 लेन ए�स�ेसवे का िनमा�ण हो रहा है जो िक 

�तापगढ़ िजले के पास से ही म�य�देश के जावरा के िनकट से गजुर रहा है । �तापगढ़ िजले को यिद 

इस ए�स�ेसवे के िनकटतम शहर जावरा तक सड़के के �ारा स�पक�  हो जाता है तो �तापगढ़वािसय� 

के िलये सड़क के �े� म� यह एक ऐितहािसक सौगात होगी । इस ए�स�ेस-वे के जावरा से �तापगढ़ 

िजला म�ुयालय वाया अरनोद िजसक� दूरी लगभग 62 िकलोमीटर है वहा ँके िलये एक राजमाग� का 

िनमा�ण होने पर शेष देश तथा देश क� राजधानी िद�ली का आिथ�क राजधानी म�ुबई से �तापगढ़ का 

सीधा जड़ुाव हो जायेगा, िजससे यहा ँपर िश�ा उ�ोग एवं रोजगार के अवसर� म� विृ� होगी । 
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(vi) Regarding amendment of para 3.28 of guidelines on MPLADS to include 
disbursement of electric tri- cycle to differently- abled persons 

 

�ी भागीरथ चौधरी (अजमेर): वत�मान म� िवकलांग �यि�य� के क�याण के िलये एमपीलेड्स िदशा 

िनद�श� के अ�तग�त केवल ितपिहया साईिकल (मैनअुल/बैटरी सचंािलत), मोटरय�ु/बैटरी सचंािलत 

�हीलचेयर और कृि�म अगं खरीदने के िलये रािश दी जाती है । जबिक िवधायक �थानीय िवकास 

योजना�तग�त िवकलागंो को ितपिहया इलेि��क �कूटी �दान क� जा रही  ह ै। म�ने गत वष� एमपीलेड्स 

से 24 िवकलागंजन� को िनयमानसुार देय उ� मोटरय�ु �ाईसाईिकल का िवतरण करवाया था और 

पा� िवकलागंजन� ने मझेु उ� �ाईसाईिकल क� गणुव�ा के साथ-साथ �मता म� भी कमी के कारण 

चढ़ाई एवं �ामीण �े� के रा�त� म� सिुवधा क� जगह तकलीफ देय होने के कारण उ�ह� चलाने म� आ 

रही किठनाईय� के बार ेम� अवगत कराया । जब एमपीलेड्स के िनयम बने थे तब इले��ीक �कूटी 

अि�त�व म� नही थी त�समय मोटराई�ड �ाईसाइिकल ही सबसे उपय�ु साधन था, िक�त ु समय 

बदलने के साथ-साथ तकनीक म� भी प�रवत�न ह�आ और बै�ीचािलत �कूटी वत�मान समय म� सवा�िधक 

�चिलत और उपयोगी हो रही है । यह िद�यागं� के िलए �यादा उपय�ु है इसिलये इले��ीक वाहन� के 

उपयोग के बढते मह�व को �ि�गत रखते ह�ये तथा एमपीलेड्स िनयम� म� सशंोधन कराते ह�ये 

िवकलागंजनो को देय ितपिहया साईिकल (मैनअुल/बैटरी सचंािलत) के साथ-साथ इलेि��क ितपिहया 

�कूटी महुैया कराए जाने क� ज�रत है । अतः के��ीय �ामीण िवकास एवं पचंायतीराज मं�ी महोदय 

से िनवेदन है िक एमपीलेड्स िदशा-िनद�शो के पैरा स�ंया 3.28 म� िवकलागं �यि�य� के क�याण के 

िलये �वीकृत होने वाली ितपिहया साईिकल (मैनअुल/बैटरी सचंािलत), मोटरय�ु/बैटरी सचंािलत 

�हीलचेयर और कृि�म अगं खरीदने के साथ-साथ उसम� इलेि��क ितपिहया �कूटी को भी सि�मिलत 

कर िवकलागंजनो को आधिुनक इलेि��क वाहन� क� उपल�धता कराकर उ�हे आवागमन का सलुभ 

साधन �दान कराय� । 
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(vii) Regarding Dholpur-Saramthura-Karauli-Gangapur City  
Railway Line Project 

 

डॉ. मनोज राजो�रया (करौली-धौलपुर): धौलपरु – सरमथरुा – करौली - गंगापरुिसटी रले 

प�रयोजना के �थम चरण धौलपरु से सरमथरुा तक  गेज प�रवत�न (नैरोगेज से �ॉडगेज) के  साथ - 

साथ ही इसके ि�तीय चरण से सरमथरुा से गंगापरुिसटी तक नवीन रले लाईन िबछाने के काय� को भी 

शी� आरभं िकया जाए ।     

 

  



29.07.2022  768 
 

(viii) Regarding extension of Yamuna Expressway upto 
Paonta Sahib in Himachal Pradesh 

 
�ी सजंय भािटया (करनाल):  यमनुा ए�स�ेसवे के नए खंड को ह�रयाणा के सोनीपत, पानीपत, 

करनाल व यमनुानगर के रा�ते िहमाचल �देश के प�टा सािहब तक िव�ता�रत िकया जा सकता है । यूं 

तो यमनुा नदी के साथ लगते इस माग� का लोग आज भी उपयोग कर रह ेह� । लेिकन िद�ली से प�टा 

सािहब तक लगभग 250 िकलोमीटर लंबा यह माग� िविधवत �प से उ�च गणुव�ा वाला रा��ीय 

राजमाग� बन जाए तो िद�ली, ह�रयाणा, उ�र �देश, िहमाचल, पजंाब, उ�राखंड सिहत छह रा�य� के 

लोग� को इसका सीधा लाभ िमलेगा । ऐसा वैकि�पक राजमाग� बन जाने पर सैकड़� वष� परुाने जीटी 

रोड पर यातायात का बोझ कम होगा । दघु�टनाओ ंम� कमी आएगी और समूचे �े� का अभूतपूव� िवकास 

होगा । िकसान� व आम लोग� को लाभ िमलेगा । इससे पय�टन और �यापार के नए अवसर पैदा ह�गे । 

साबरमती और गंगा नदी क� तज� पर �रवर�ंट का िवकास भी िकया जा सकता है । 

  



29.07.2022  769 
 

(ix) Need to install mobile towers to strengthen internet connectivity and 
telecommunication in Naxal- affected areas of Jamshedpur Parliamentary 

Constituency, Jharkhand 

�ी िब�ुत बरन महतो (जमशेदपुर):  म� सरकार का �यान एक अित मह�वपूण� िवषय क� ओर आकृ� 

कराना चाहता ह� ँ। जमशेदपरु ससंदीय �े� के अंतग�त न�सल �भािवत �ामीण सदूुरवत� �े�� म� सचंार 

�यव�था स�ुढ़ करने के िलए इंटरनेट कने�टिवटी एवं मोबाइल टावर� क� �थापना हेत ुम� 2-3 वष� से 

लगातार �यास कर रहा ह� ँ पर�त ुअभी तक सफलता नही िमल पायी है, िजसके कारण घाटिशला 

िवधानसभा �े� के झाटँीझरणा, गडुाबाधंा, हिडयानमिजयान, बहरागोड़ा िवधानसभा �े� के चाकुिलया 

�खंड के अंतग�त बडुीकानपरु, फलदोहा, दि�णासोल, जगुसलाई िवधानसभा �े� के पटमदा �खंड 

अंतग�त जिुडसा, ह�डुमिबल, बोडाम, लाचलम, मकु�डीह, भईुया िसनान एवं पोटका िवधानसभा �े� 

के डुम�ुरया �खंड अंतग�त के�दआु, भगंबांधडीह, कवाली के �ामीण इलाको म� इंटरनेट कने�टिवटी 

एवं मोबाईल टावर नह� रहने के कारण लगभग 74 हजार �धानमं�ी आवास योजना ऑनलाईन नह� 

होने के कारण �वीकृत नह� हो पाया एवं जनिवतरण �णाली क� दकुान� पर राशन लाभािथ�य� को 

मशीन का बटन नह� दबने के कारण राशन लेने म�, साथ ही यहा ँके लोग बात करने के िलए मोबाईल म� 

भी टावर नह� होने पर पेड़� पर चढ़कर बात िकया करते है । उपरो� �थान� पर आज के िडिजटल 

इंिडया के यगु म� नेटवक�  एवं मोबाइल टावर नह� होने के कारण जनता को नाना �कार क� किठनाईय� 

का सामना करना पड़ रहा है । अतः म� गहृ एवं सचंार मं�ालय, भारत सरकार से अनरुोध करता ह� ँिक 

उ� �थान� पर सचंार �यव�था स�ुढ़ करने के िलए इंटरनेट कने�टिवटी एवं मोबाइल टावर� क� 

�थापना करने क� कृपा क� जाय । 
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(x) Regarding Kosi Project in Bihar 

�ी अशोक कुमार यादव (मधुबनी): म� सरकार का �यान िबहार क� कोशी प�रयोजना क� ओर 

आकृ� कराना चाहता ह� ंिक िबहार म� कोशी प�रयोजना नेह� कालीन प�रयोजना है जो अभी तक पूरी 

नह� हो सक� है । िकसान� क� हजार� एकड़ जमीन म� नहर क� खदुाई क� गई लेिकन अभी तक 

िकसान� के खेत तक पानी नह� पह�चं सका । कोशी प�रयोजना के नाम पर ��येक वष� करोड़� �पये 

पानी क� तरह बहाये जाते ह� और इसम� किथत �प से घोर अिनिमतताए ँ�या� ह� । अतः सरकार से 

आ�ह है िक सपूंण� प�रयोजना का एक िवशेष किमटी �ारा पनु�अ�ययन करवा कर बदलते आिथ�क एवं 

सामािजक प�रवेश म� िकसान के िहत� का �यान रखते ह�ए, इस प�रयोजना को पूण� कराया जाए तािक 

िबहार के िकसान� म� खशुहाली आ सके ।       

           

 (xi) Regarding Agnipath Scheme 

SHRI HIBI EDEN (ERNAKULAM): Agnipath scheme for army recruitment, 

announced by the Government on 14th June, is not going to benefit Indian 

democracy in the long run. Agnipath will not provide a secure future to the 

unemployed youth of this country. Soldiers of our country deserve the best care 

from the Government. The attempt to reduce the burden of pensions by 

implementing temporary hiring of the youth under the scheme in the Army is not 

practical. This scheme neither assures job security nor pension another benefits. 

It seems that the Government is withdrawing from the welfare of our brave 

soldiers and the youth. 
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(xii) Regarding beneficiaries of Ujjwala Scheme 

SHRI KURUVA GORANTLA MADHAV (HINDUPUR): The soaring inflation has 

badly hit the finances of the common citizens of the country, LPG Cylinders are 

available for as high as ₹ 1,000 in major metro cities across the country. The 

Government announced a subsidy of ₹ 200 per LPG cylinder for a maximum of 12 

cylinders per year to the beneficiaries of the Ujjwala Yojana. 

 We appreciate the Central Government’s decision and are in complete 

support of it. However, it must be pointed out that such subsidy would cover only 

around 9 crores beneficiaries of the Ujjwala Yojana. 

 The announcement still excludes a large number of people belonging to 

lower middle and middle class who have suffered much in the last two years. 

Further, the subsidy is only limited to ₹ 200, which would effectively bring down 

the price of a domestic cylinder to around ₹ 800 at its current price. 

 Thus, I would seek urgent intervention of the Hon’ble Minister of Finance 

and request her to provide benefit of the LPG Subsidy to all the people who are 

actually in need of it and to further increase the subsidy from ₹ 200 to at least ₹ 

400. 
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(xiii) Regarding financial assistance for farmers affected by heavy rains 

�ी �ीरगं आ�पा बारणे (मावल): महारा�� म� बेमौसम बा�रश के कारण सबसे �यादा नकुसान 

िकसान� को ह�आ है, �ितवष� जून से अ�टूबर के बीच होने वाली बा�रश के कारण कई लाख हे�टेयर 

भूिम पर फसल को नकुसान पह�चँाता है जबिक िकसान� क� फसल के नकुसान क� भरपाई देने के 

िलए रा�य और क� � सरकार आिथ�क सहायता देने क� घोषणा करती है जबिक क� � सरकार �ारा 

िजतनी आिथ�क सहायता िमलनी चािहए होती है िकसान� को उतनी सहायता नह� िमलती ह ै। जब भी 

देश के िकसी भी रा�य म� िविभ�न कारण� से िकसान� क� फसल बरबाद होती है या िकसान� को 

िकसी तरह का नकुसान होता है तब क� � �ारा सव� टीम को 15 िदन या महीने बाद नकुसान का 

जायजा लेने भेजा जाता है जबिक इतनी देरी होने से, िकसान� को ह�ए वा�तिवक नकुसान का पता 

नह� चलता है और नकुसान का केवल सरकारी कागज� तक ही पता चल पाता है । म� सरकार से मागँ 

करता ह� ँिक इस बा�रश के कारण िकसान� को जानमाल, स�पि� और पशधुन के नकुसान क� भरपाई 

हेत ुसहायता क� रािश को बढ़ाया जाय और रा�य� से जो भी ��ताव इस सहायता हेत ुभेजे जाए ंउ�ह� 

ज�दी से ज�दी �वीकृत कर देश के िकसान� को राहत दी जाये । 

 

माननीय सभापित : कृपया शातं हो जाइये । कृपया अपनी सीट पर वापस जाइये । 

… (�यवधान) 

माननीय सभापित : कृपया सदन क� काय�वाही चलने दीिजये । 

… (�यवधान) 
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माननीय सभापित : सभा क� काय�वाही सोमवार, 1 अग�त, 2022 को �ात: �यारह बजे तक के िलए 

�थिगत क� जाती है । 

12.07 hrs 

The Lok Sabha then adjourned till Eleven of the Clock on Monday, August 01, 
2022/Sravana 10, 1944 (Saka) 

________ 
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